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2. Chennai Port Trust– 

 Development of 2nd Container Terminal 

Licence awarded to Consortium of Port of M/s. Singapore Authority (PSA) and M/s. South 
India Corporation Agencies Limited (SICAL). 

3. Ennore Port Ltd.-- 

 (a) Development of Coal Terminal to handle 8 MTPA Coal for users other than TNEB. 

  The licence awarded on BOT basis to M/S Chetinad International Coal Terminal Private 
Ltd., a consortium of South India Corporation Ltd., Portia Management Services Ltd. 
and Navayuga Engineering Ltd. 

 (b) Construction of Iron Ore Terminal 

  The Licence awarded on BOT basis to M/S SICAL Iron Ore Terminals Ltd., a consortium 
of SICAL Logistics Ltd., L&T Infrastructures Development Projects Ltd. and MMTC 
Ltd. 

4. Cochin Port Trust-- 

 Captive LNG Port and Re-Gasification Terminal at Puthuvypeen. 

 Awarded on BOT basis to M/S Petronet LNG Limited (PLL). 

5. Mumbai Port Trust-- 

 Construction of Off Shore Container Terminal. 

The Licence awarded on BOT basis to the consortium of M/s Gammon India Ltd., Gammon 
Infrastructure Ltd. and Dragados Spain which formed a Company viz M/s Indira Container 
Terminal Private Limited. 

6. Kandla Port Trust– 

Development, Operation, Management and Maintenance of Berth No.11 and 12 as 
Container Terminal. 

 Awarded to M/s. ABG Kandla Container Terminal Limited. 

Regulation of ports 

 1175. SHRI VIJAY JAWAHARLAL DARDA : 
  SHRIMATI SHOBHANA BHARTIA:  

 Will the Minister of SHIPPING be pleased to state: 

 (a) whether Government has decided to set up an authority to regulate the functioning of 
major ports along the coastline of the country; 

 (b) if so, the details thereof; 

 (c) whether the authority would be given powers to monitor performance standards of the 
port authorities and also to check smuggling activities at the ports; and  

 (d) if so, the details thereof? 
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 THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (d) A Committee under the 
Chairmanship of Additional Secretary and Financial Advisor, Ministry of Shipping was formed to 
examine the role of Tariff Authority for Major Ports (TAMP), Mumbai, vis-a-vis its performance 
regulation, the organizational structure and the statutory framework for the purpose of 
strengthening of Tariff Authority for Major Ports. The Committee has finalized the draft Major Ports 
Regulatory Authority Act, 2009 and the same has been hosted on the website for inviting 
comments/views of the various stakeholders on the proposed Act. The Act, if enacted, will be a 
successor to the provisions currently enshrined in the Major Ports Act, 1963 in so far as the 
working of Tariff Authority for Major Ports is concerned. No final decision on the issue has yet been 
taken. 

_________ 

12.00 Noon 

PAPERS LAID ON THE TABLE 

Notifications of the Ministry of Shipping 

 THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, I lay on the Table: 

 (i) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Shipping under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963. 

  (1) G.S.R. 227 (E), dated the 31st March, 2009 publishing the Kolkata Port Trust 
Employees (Leave) Amendment Regulations, 2009. 

  (2) G.S.R. 428 (E), dated the 18th June, 2009 publishing the Mumbai Port Trust 
Employees (Leave) Amendment Regulations, 2009. 

  (3) G.S.R. 198 (E), dated the 25th March, 2009 publishing the Kolkata Port Trust 
Employees (Pension) Second Amendment Regulations, 2009. 

[Placed in Library. See No.L.T. 181/15/09] 

 (ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Shipping under sub-section (3) of Section 458 of the Merchant Shipping Act, 1958: 

(1) G.S.R. 448 (E), dated the 26th June, 2009, publishing the Merchant Shipping 
(Registration of Indian Fishing Boats) Amendment Rules, 2009. 

[Placed in Library. See No.L.T. 179/15/09] 

(2) G.S.R. 449 (E), dated the 26th June, 2009, regarding Registration of Fishing 
Boats under the Merchant Shipping Act, 1958. 

[Placed in Library. See No.L.T. 180/15/09] 

MR. DEPUTY CHAIRMAN in the Chair 




